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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYOERABAD BENCH
AT HYDERABAOD

[ &

seigioal Aeplication noiss/3s

Date of Brder. 27—8-96.

-Batween - : - .-“H&H\\h\/;
7

1. Nagavarapu Venksta Bhavani Sankar
2, Karedla Sitaram
3. Kangam Swami Naidu
4, Kalla Suryanarayanan
S. Enkoti Ganapathi
6. Raddy Narasimha Naidu
7 Chanlli Neoka Raju
B, Korri Venkata Ramana Murthy
9. Ravada Prabhakara Rao
10.Boddeda Chandra Rao
11.Baoddeda Appa Rao
12 ,Ponuku Surya Satyanarayana Nurthy
13.Gobada Appa Rao
14 ,Kandregula Babu Rap
15.Palla Rama Rao
16.Gompa Daivagnani
- ees Applicants

And '
1. Tha Admiral Superintendant,

Naval Dock Yard, Visakhapatnam-14

2, The Addl,.Pro ject Director,
Ship Building Centrse, -
Naval Basgss, Visakhapatnam=-14,

«s+ Rospondants

Counsel for the Applicants Shri M.P.Chandramoyli

Shri V.Rajeshuar Rego,CGSC

. Counssl far theﬂgpspondenta

CORAM :

THE HON‘*BLE JUSTICE-SHRI M.G.CHAUDHARI : VICE-CHAIRMAN jﬂﬁéaéi__

THE HON'BLE SHRI H.RAJENDRA PRASAD MEMBER  (A)
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(Oral Ordera per Hon'ble Just1ce Shri M. G.Chaudhari
Vice=Chairman),

- Shri N.P.Chandra mouli for the applicents. Sh

q.RaJeshuar Rac for the Respondants., Shri Chandra mouli
|
produced all the 16 orders a? appuxntmsnt which accordin

are the original orders issued to the respective applica

i _ .
5pima-Pacie the manner of signature of the Oy.Ganeral Ma

(b&A) appaaring on these orders and the signature of the

same officer appearing on the counter bears gimilarity.

Réspondents have raised contention that these orders (si
ébpy of one of them had been originally filed-as Annexur

the 0.A.) are false ard the signature of Captain K.Naray

Dy.Genaral Managsr (P&A) was forged by the applicants wi

intention to derive benafit. This is a serious allegati

u:seds investigation.

I
Ze

gtage cannot be accepted &s a complete answer because of

The ailegation made by the Respondent No,1 at

unansweredand uncertain aspects of the matter, Ths orde

ri

has now
o] to him
nts,
nager
very

' The

nce the
p«IV to
Enan,

th malafide

on and

this
some

rs procuced

by the applicanta refer to the interview held in Saptamb%r. 1995

and are in the nature of making temporary appointment on
Eionary period of six mbntha. liable to be terminated at

Pithaut assigning any reason an notice of one month,

i".
gtated in para=2 of tha counter is also consistent with
e

- -
terms.

cants were interviewed in September, 1995 nor Annexure=-l

et~

@ preoba-

any time

What is

the se

The Respondents have not denied the fact that the appli-

to tha

veed,




yﬂriginal Application. The learned counsel for the Rasp

. are statad in para-2 of the counter uére mads known to

3

submits that the appointments were mede for a period of

only and the arder of appointment was verbally communid
-tpe applicants. That is what is purported to be statac
para=2 of the counter. It is prima facie ﬁghocking to

" how in Naval Oock Yard after intervieus are held, the

labourers are @ppointed verbally. How the terms and c

" labourers cannot be understood. Surely some record sh
maintained by the respondents and if the orders produc

applicants are deniad then there have to ba same other

C

ondents
60 days

ated to

] in

as to

unaskilled

pnditions

tho

ould be

ad by the

orders

for making the sppointment for 60 days or atlsast som

in which such a note is made. The explanation offere

A

. Respondents cannot be accepted at its face valuae.

be terminated assuming they were verbally appointed w
" giving them any notice of termination and although it
that their sarﬁices ware terminated the manner in uwhil
uére'terminatad has not been gtated. Nor any record
raspect is referred to. The situation thérafore requ
‘0.A. to be admitted. Original Application is admittJ

to the Respondents to file additional raply if so sdy

3
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within a period of one month from today. In case sut
reply is filed, liberty to ths applicants to file a r
within 15 days thereafter,

In the event of ths appointment orders relied

mkj(*//
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record

by the

jusstion

also will arise whother the services of the applicantp could

ithout

is atated

h they

in that

iraes tha'
d. Liberty
ised

h additional

& joindsr

upon
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- 4 -
by the applicants being found to be ganuine, it will necessarily
follow that the termination was not in accordance with [the

Eiarms and conditions of the very letter of appaintment, Uue are

referring to the appointment orders as produced by the Bppli-

'‘cants, In that evant the regpondsnts may have to giva psnafit
bf antiré period from the date of termination until the serdices
would be terminated in accordance with the terms and conditions

of the letters of appointment if they are found genuinel. That

.

|
§
f
\
t-n.:i].l add to the financial burden of the respondents, In vieu

of the same we leave it to the respondents to consider jproviding
i

[1n the meantime i.e., during the pendency of ths 0.A. temporary

1
. appointmant to the applicants to save themselves from fluture

P

L "
‘consequences if so advised, Since the orders produced by the

1applicants apparently bear signature of the Dy.General [Manager

4

" (P&A) Captain K.Narayanan which looks similar to his silgnature on
i
'the counter, we direct that an affidavit of Captain K.Narayanan,
l

Oy.General Manager (P&A) shall be filed admitting or denying as

ﬁthe cese may be the signature appearing on the 16 order|s produced

|
y ' .
: today by the learned counsel for the applicants. For that purpose

( -
|'it will be open to ths said officer to take inspection |of ths

orders produced today and to look at tha signaturecappdaring thereon,
J .

i4. ' The 16 orders produced today by the learned.counsel fof
; the epplicants are taken on record, Liki?uiae the 16 copies of
!tha representations filed by'tﬁe applicants (copy of which is at
Eﬁnnaxura;BB to the DA) are also taken on re;ord. The rjgcord of

the ptacaadings including the documents produced today |as men-

" tioned above shall be kept in the safe custody of the Deputy

&‘/ﬂ/ . o.-.—s.
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Registrar (Judicial and no inspaction thereof will be

given

v to any one aexcept to d?tain K.Narayanan, Dy.General Manager
g A

i

l (P&A) of the office of Respondent Neo,l and/or caunsel
prior permission of the Vice=Cheirman,
f/—!]oj‘ A
‘-___.-——‘

(H.RAJENDRA/PRASAD) (M .G .CHAUDHARI)
Member (A) Vice=-Chairman

Dated:_27th_August, 1996s

-

Dictated in Open Court. | fys
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I COURT ‘
TYPED BY =~ CHECKED BY -
COMPARED BY. . APPROVED BY

!

. : -
IN THE CENTRAL ADMINISTRARIVE TRIBHNAL
HYDERABALD BENCH ATHYDERABAD
THE HON'BLE MRTJUSTICE M.G,CHAUDHART
VICE~CHEAIRMAN
AND

THE HON'BLE ’H-{/.H.RAJENDRA PRASADsM(A)

Dated: ;- F -1996

OKDER /_JULGMBNE—

MoJ?'\/R.A./C.Ji- NO‘O
in
'0.A.No. £24 [GIL

'T.F;.N'O. (W op- )

Admitted and Interim Directddns

Issued.

-

Al jowed.

Digposed of with direétians
Digmissed’
Digmissed as withdrawn.
Digmissed for Default,
ord réd/Rejected.

No order as to costs.
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